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CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH.
CIRCUIT COURT SITTING AT BILASPUR ( CHHATTI SGARH)

riginal lication No, 560 of 200

Bilaspur, this the 24th day of September, 2003

Hon'ble shri Justice V.S. Aggarwal, Chaimman
Hon'ble Shri Anand Kumar Bhatt, Administrative Member

Lachchhi Das Panika,

S/o shri Budh Das, aged
about 45 years, R/o C/o
JoP. Shukla, Near Railway
Station, Chimiri Distt,
Kﬂf‘ (MP) ,

(By Advocate - shri V, Tripathi)

Versu s

1. Union of India,
through its Secretary,
Ministry of Railway,
New mlhio

2. The General Manager,
South EBastern Railway,
Garden Reach, Calcutta..

3. The Divisional Railway Manager,
South Eastern Railway,
Bilaspur,

4., Shri Rajeev Katiyar,
Pemanent way Inspector, (PWI),
Chixmiri station,
South Eastern Railway,
Chirmiri,

Y Reggondents

(By Advocate « shri M.N, Banerjee for the official respondents)

O R DER (Qral)
Justice V.S. Aggarwal -

During the course of submission it was pointed hy the

learned counsel for the respondents that the applicant has

been removed from service after holding a departmental

enquiry. The leammed counsel for the applicant states that

the enquiry had been held ex-parte and even the order of

removing the applicant from service has never been communie

cated to the applicant, Ne Jhug Coutol

foha ——<



2. Keeping in view the facts stated by the respondents’
leamed counsel and what has been pleaded in the reply, it is
directed that the respondents would supply the copy ef order
Lx.?efmoving the applicant from service to the applicant, who if
so advised may prefer an appeal against the said order in
accordance with law to the appropriate authority.

3. Subject to the said direction the present petition
becomes infructuous and is dismissed without expressing on the

merits pertaining to the removal of the service,

(Anand Kumar Bhatt) (V.S. Aggarwal)
Adninistrative Member - Chaiman
Isal
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